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aware that in subjecting the Govern-
ment servants to this rule they are
really making the Government ser-
wvants unequal before the law?

Sur1 B, N. DATAR: No, Sir. That is
not a correct approach.
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Surt B, N. DATAR: In fact a sug-
gestion was made in the other House
that such rules should be made appli-
cable to hon. Members of Parliament
also.

SHrT A. B. VAJPAYEE:
Ministers.

Including

(Interruptions.) ‘

Surr B, N. DATAR: They are also
Members of Parliament.

Surt A. D. MANI: The hon. Minis-
ter said that a circular hag been sent
to the State Governments. Does that
circular cover also cases where Gov-
ernment officialg consume liquor on
bona fide medical grounds under a
certificate of a medica]l practitioner?

Surr B. N. DATAR: Similar certi-
ficates are issued in those States
where the dry law ig in operation. So

on medical or health grounds some-
times permits are issued.

Surt M. RUTHNASWAMY: In the
phrase “intoxicating liquor” is the
operative word  “intoxicating” or
“liquor”?

SHrt B. N. DATAR: Both.
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+[DiscovEry oF CoaL Seam AT Kara-
KOT 1IN J. & K. STATE

*461. SHrpt NAWAB SINGH CHAU-
HAN: Will the Minister of MINES aAND
FuEL be pleased to state:

(a) the quantity of coal which is
expected to be obtained from the coal
seam discovered at Kalakof in the
State of Jammu and Kashmir and
what is the grade of the coal found
there; and

(b) what arrangements have go far
been made to exploit it and by when
the work is likely to start?]
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T{Tae DEPUTY MINISTER 1IN THE
MINISTRY or MINES anp FUEL
(SERT R. M. Hajsarnavis): (a) The
Jammu and Kashmir Government ex-
pects the reserves of this seam to be
of the order of 100 million tons. The
coal is of good quality approximating
to selected grade ‘B’. .

(b) The Jammu and Kashmir Gov-
ernment have gset up a Corporation
called the Jammu and Kashmir Min-
ing and-Minerals Corporation, who are
exploiting these reserves of coal. One
mine at Bergoa with a yearly produc-
tion of 1 lac tons has already been
started this year. Project report for
another mine at Sair has been com-
pleted envisaging yearly output of 1:5
lac tons.]

Surt DAHYABHAI V. PATEL:
Would the ordinary rules applicable
to such corporations and enterprises in
India in the matter of the companies
law, in the matter of labour and in
the matter of their administration
also apply to the mining operationg in
Kashmir or do they have a different
set of rules?

Surr R. M. HAJARNAVIS: That
hardly arises out of this question. In
any case the matter lieg entirely with-~
in the authority of the Jammu and
Kashmir Government and their law-
making authority.

Surt DAHYABHAI V. PATEL:
May I submit that it certainly arises
because they have different laws

Sarr R. M, HAJARNAVIS:
answered the question.
in the hands of the
Kashmir Gpvernment.

I have
It is entirely
Jammu and

Suarr SITARAM JAIPURIA: Is rail-
way siding available at the pithead
and, if not, what would be the cost of
transportation from the pithead to the
railway siding? '

Smarr R, M. HAJARNAVIS: I want
notice.

Mgr. CHAIRMAN: The
wants notice.

+[ 1 English translation.

Minister
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Surt R, M. HAJARNAVIS: That
particular area is not connected by
railway if my impression is correct.
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Mr. CHAIRMAN:
hour ig over.
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Om. REFINERY IN COCHIN

*438, SmrimaTr DEVAKI (GOPI-
DAS): Will the Minister of MINEs AND
FueL be pleased to state:

(a) whether Government have re-
ceived any representation to locate the
fourth public sector o0il refinery in
Cochin; and

(b) whether it is a fact that a team
of experts deputed for recommending
the site in this respect had recom-
mended Cochin as an ideal place for
locating the refinery?

Tue MINISTER or MINES anNp
FUEL (Serr K. D. Maraviva): (a)
Yes, Sir. :

(b) No, Sir,

MacHINE Toor FacTory IN KERALA

*439. SmrimaTi DEVAKI (GOPI-
DAS): Will the Minister of STEEL, AND
Heavy InpusTriEs be pleased to state:

(a) whether there is any proposal
under Government’s consideration to-

-



